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(6) Report of the Tariff Com-
mission on the contmuance of pro-
tection to the Hydroquinone In-
dustry. [Placed in the Library
See No. 8-213/55.]

(7) Ministry of Commerce and
Industry Resolution No. B(Z)TB/
A dated the 1ith June, 1657
[Placed In the Library. See No,
5—213/935.)

(8) Report of the Tarit Com-
mission on the continuance of pro-
tection to the Soda Ash Industry,
1955, (Placed Ia the LULibrary.
See No. §5—214/95.)

(0) Minlstry of Commerce and
Industry Resolution No 8(7).TB/
84, dated the 25th June, 1913
[Placed In the Library. See
No, §—214/88.]

(10) Two Minlstry of Commerce

and Industry Natificatlons No.
B(TB/B, dated the 25th June,
1958, [Placed In the Library.
See No. &—214/95)

(11) Report of the Tarift Cemmis-

slon on the continuance of pro-
tection to the Titanium Dioxide
Industry, 1083, [Placed in the
Library. See No. 5—218/56.]

(12) Ministry of Commerce and

Industry Resolution No. 8(1)-TB/
30, dated the 2nd July, 10A8,
[Placed In the Librury. See
No. 5—213/5.]

(13) Minlstry of Commerce and
inausiry Notifleation No, 8(1)Tes
83, dated the 2nd  July, 1053,
[Placed In  the Library. See
No, S-218/83]

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Puesextarion oy Tuteriern Revont

Shri Altekar (North Satara): | beg
to present the Thirtieth Report of the
Committes on Private Members' Billg
and Resolutions regarding certain

ction of Answer lo 8422
Starred Question

proposals in respect of Private Mem-
bers' Bills,

CORRECTION OF ANSWER TO
STARRED QUESTION

The Depuly Minister of Commuul-
eations (Shri Raj Bahadur): With your
permisslon, Sir, 1 wish to correct an
unfortunate error which occurred in
my reply to a supolementary question
by Shri H. N. Mukerjee on Starred
Question No. 2684 by Shri K. K. Basu,
on the 28th April 1935 during the
Budget Seaslon of Lok Sabha. In reply
to a supplementary question by Shri
Mukerjee I had stated tnat the air-
eraft by which the Prime Minister
travelled from Delhi to Bandung carried
a radlo officer. The correct position is
that the aircraft did not carry a radio
officer on |ts outward fAight from
Delhl to Bandung, but on its return
fight from Bandung to Deihi the alr-
craft did include a separate radio
ofMcer among (ts crew, [ may also
add that a genernl exemption has
been granted to the Alr India Igterna-
tional from corrying a separate radle
officer on scheduled services on certaln
specified routes where the alr-to-ground
communications can be satisfactorily
earried out by pllot-operated radio
telephones, | am  sorry 1 could
not catch the real Import of the question
and did not make the position
guite clear at that time, for which I
owe an apology to you and to the
Sabha,

Shri Kamath (Hoshangabad): Is
glving an answer and then a subse-
quent correction to It going to be a
dully feature In this House? Yester-
day we had a similar thing Why
should wroog answers be given at all?

Mr. Deputy-Speaker: I am arking the
Ron, Member himself to answer It
Occaslonally tnls thing ovecurs  arl
it Ia corrected.

Shri Kamath: Bul It occurs daily
This might have been dcne next
Monday.

Mr. Depuly-Speaker: Then, may I fix
o particular day in the week for thia?






